


APPLICATION FORMAT
To Exercise Reallocation of Connectivity as per Regulation 11C 
of the Central Electricity Regulatory Commission (Connectivity and General Network Access to the inter-State Transmission System) Regulations, 2022
	Ref.: In-principle / final grant intimation — Reference No. & Date: ____________________



●  APPLICANT / CONNECTIVITY DETAILS
	1. Name of the Entity (Connectivity grantee)
	

	2. Registered address 
	

	3. Connectivity granted (MW)
	

	(a) Solar Hour Access (SHA) presently held (MW)
	____________ MW

	(b) Non-Solar Hour Access (NSHA) presently held (MW)
	____________ MW
(As per Clause 5 of the Detailed Procedure; leave blank if Connectivity is undifferentiated)

	4. Installed Capacity (MW) — Solar / Wind / ESS / 
	

	5. Connectivity Application No.
	

	6. Date of in-principle grant
	

	7. Date of final grant, if issued
	

	8. Firm start date of Connectivity, if issued
	

	9. Substation at which Connectivity is granted
	

	10. Defined Cluster of above Substation 
(as per CTU website)
	

	10. Voltage level at which connectivity is granted
	

	11. Substation & Cluster at which reallocation is sought
	

	(a) Nature of access sought for reallocation
	Solar Hour Access (SHA)  /  Non-Solar Hour Access (NSHA)  /  Both
(Nature of access shall not change on reallocation — Clause 10(b))

	(b) Quantum of access sought for reallocation (MW)
	SHA: ____________ MW      NSHA: ____________ MW
(Shall not exceed the vacated margin — Clause 10(b) & (c))

	12. Entity has been re-allocated earlier
	Yes / No 
(If Yes, entity not eligible for further reallocation)

	13. Eligibility for Reallocation (as per Para 10 & 11 of Detailed Procedure)
	Yes / No
(Self Declaration — supported by (a), (b) & (c) below)

	(a) Status of Connectivity grant held by the applicant (Ref. Sr. No. 6 & 7 above)
	In-principle grant  /  Final grant
(Strike out whichever is not applicable)

	(b) Whether the ISTS substation at which reallocation is sought (Sr. No. 11 above) is located within the same Cluster as the vacated bay
	Yes / No
(As per the Cluster definition published by CTU on its website)

	(c) Confirmation of eligibility timeline as per Clause 11(a) of the Detailed Procedure — not eligible after 12 months from the date of issuance of final grant of Connectivity, or 18 months prior to the firm Start Date of Connectivity, whichever is later
	Date of issuance of final grant of Connectivity (Sr. No. 7): ____________
Date of final grant + 12 months = ____________
Firm Start Date of Connectivity (Sr. No. 8): ____________
Firm Start Date (−) 18 months = ____________
Later of the above two dates = ____________
Whether application is within the eligible period: Yes / No
(Self Declaration, supported by dates at Sr. No. 6, 7 & 8 above)

	(d) Whether reallocation is sought for the full quantum of Connectivity granted to the applicant
	Yes / No
(Reallocation of part Connectivity is not permitted — Clause 10(b))

	16. Affidavit
	(to be attached as per CTU format FORMAT-AFFIDAVIT)


●  DECLARATIONS AND UNDERTAKINGS
1. I/We confirm that the particulars given above are true and correct to the best of my/our knowledge and belief.
1. I/We undertake to comply with the applicable terms and conditions of Connectivity & GNA Regulations 2022, Detailed procedure for reallocation in respect of Regulation 11C of GNA Regulations and Approval of ‘Procedure in respect of Regulation 11C’ of the CERC (Connectivity and General Network Access to the inter-State Transmission System) Regulations, 2022 dated 09.06.2026.
1. I/We undertake to bear any commercial liabilities arising due to reallocation of connectivity
Yours faithfully,

_______________________
Signature of Authorised Signatory
(Company Seal)
Name: __________________________
Designation: __________________________
Name of Entity: __________________________
Date: __________________     Place: __________________



Note:-
In the event of the application being signed by a person other than the signatory to the original application or the primary contact or alternate contact specified in the original application, the application shall be accompanied by a Board Resolution (BR) authorizing such person to sign and submit the application on behalf of the applicant.
